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Rs. 25,000 each to seriously injured per-
sons and Rs. 3000 each to other inmjured
persons has beesn annournced.
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Posting of Air programme officers

=431, SHRI JAGDISH PRASAD
MATHUR:
SHRI KRISHAN LAL
SHARMA:

Wiil the Minister of INFORMATION
AND BROADCASTING be pleased to
stale:

are a number of
AIR. Programme Officers like Pro-
grumme  Executives, Assistant Station
Directors and Station Directors, who are
in Dclhi exceeding thei mormal period of
pos'ng of four years at ome station;

(a) whether there

(b) if so, what are the deztails thereof;

(c) what are the reasons for their over-
stay in Delhi; and

(d) whether the normal rule would be
applied o them, as is done in case of
AIR officars posted at stations other than -
Delhi?

THE DEPUTY MINISTER IN THE
[MINISTRY OF INFORMATION AND
BROCADCASTING  (KUMARI GIRIJA
VYAS): (a) and (b) The details of Pro-
gramme  Executives, Assistant Station
Directors and Station Directc~- <ho have
completeg four years of ther posting at
Dethi are as under:—

Station Directors - ) — 14
Assistant Station Directons — 1
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Programme Execuitves

(including Producers, etc.) —24

(c) Reasons for over-stay of some of
the officers at Delhi are exigengjes of
public service like specialised job require-
ments of various programme posts, ex-
perience and qualifications of the person-
nel in specialised disciplines, humanitarian
problems of individual officers, request;
for posting of both the spouses at the
same place etc.

(d) Instructions regarding transfer of
the programme personnel after completion
of the normal tznure at a particular sta-
tion are uniformly applied both for offi-
cers posted in Delhi and at other stations

with certain exceptions for the reasons

mentioned in para (c) above.

Framing of “Rules of the skies” by
United Nations Organisations to check
Satellite transmissions

*432. SHRI I. S. RAJU:

DR, NARREDDY THULASI
REDDY:

Will the PRITME MINISTER be pleased
to state:

(a) whether it is a tact that Govern-
ment have asked the United Nationg Or-
ganisation to frame ‘Rules of the skies’
io prevent the culture of different coun-
tries from being invaded by powerful
satellite transmissions; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY, DEPARTMENT OF ELEC-
TRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT AND MIN-
ISTER OF STATE IN THE MINISTRY
OF PARLTAMENTARY AFFAIRS
(SHRI P. R. KUMARAMANGALAM):
(2) and (b) No specific proposal has
been made by India in the United Nations.
However, UN General Assembly has
adopted a retolution in 1982 which sti-
pulates that , State  which intends to
establish internatibnal direct broadcasting
satellite service shall notify the proposed
receiving States and shall promptly enter
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into consultation with any of those Siates
which so requests. This UN resolution
is not backed up by its own details pro-
cedures and rules, but is to be governed
by the relevant provisions of the Inter-
national Telecommunication Convetnion
and its Radio Regulations.

Plans for revival of gick public sectol
units

*433. SHRI SUKOMAL SEN:

SHR! GOPALSINH G.
SOLANKI:

Will the PRIME MINISTER be pleasec
to state:

(a) whethey Government propose t(
ask sick public sector units to  submi
viable plans for their revival;

(b) if so, the number of such units whe
have since submitted revivai plans; ani

(¢) what action has been taken on the
plans submitted?

THE MINISTER OF STATE IN THI
MINISTRY OF INDUSTRY (DEPART
MENT OF HEAVY INDUSTRY ANI
DEPARTMENT OF PUBLIC ENTER
PRISES) (SHRI P. K. THUNGON): (a
to (c) Sick Public Sector Undertaking
referrable to Board of ladustrial am
Financial Reconstruction (BIFR) are re
quired to submit their revival plans i
any, to BIFR for framing siitable packag
for their future course of action. Th
concerned administrative Ministry/Depart
ment may also cither suo-masic or on th
reference from hte Public Sector Under
taking exarhine their revival plans. &
far 33 sick public sector units have bees
referred to BIFR.

Improvement of the coal field areas

#434, SHRI SUNIL BASU RAY: Wi
the Minister of COAL be rieased
state:

(a) whether Government have take
measureq to improve the snvironment

the coal field areas; and

(b) if so, the details thereof?



